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/\/\/ \_' Date:-22/02/2017

To,

The Regional Officer
Regional Office, Gwalior
Madhya Pradesh Pollution Control Board
Deen Dayal Nagar Gate-1
> Gwalior (M.P.)

Sub: - Request for compliance of order dated 17/02/2017 passed in O.A.
No. 22/2015 (Balwan Singh Vs. State of M.P. & Ors.)

Hon'ble Sir,

In 0.A. No. 22/2015 the Hon’ble Tribunal had appointed Commissioner
for carrying out inspection of the mining area of M/s Shree Individual
and after physical inspection of the area the Hon’ble Tribunal directed
the appointed Commissioner to submit its report the court
Commissioner Shri Waghmare Advocate carried out inspection of the
mining area situated at Village Ruhera Tehsil Sevda District Datiya
situated at bearing Khasra No. 2222/765 and submitted its conclusion of

report which is quoted as follows:-

Conclusion of Commissioner after the site visit, site inspection and

interaction with villagers is as follows:-



Gaurvanvit Jain
Annexure R-1


AR g e D

N
: N\

‘ 1. Demarcation of Khasra no. 765 and 2222 i« proper on the filed.

Demarcation pillar's construction and fixation require rtechnical

input from mining officil  ng mechanical mining found inside

khasras during the nspection of the demarcated areas or outside

the demarcated area of aforesaid leased khasras

ra

. No. instream mining evident during inspection. No other significant

evidence seen related to instream mining.

o

- Project proponent has hired a dumping yard and issuing transit

passes from there also.
4. A checking post about 3 KM away from mining site is in working

order keeping record of mineral transportation.

Since the compliance of EC conditions are subject matter of MPPCB
therefore the Hon'ble Tribunal vide its order dated 17/02/2017 direcred
the RO PCB, Gwalior that, “we are of the view that the RO PCB at Gwalior
shall go through the report of the Commissioner and based upon the
observations therein take necessary action in accordance with law by

issuing show cause notice to the concerned authorities”.

Therefore now the Regional Office, Gwalior may take necessary action in

accordance with law at the earliest.
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(BIJENDRA SINGH TOMAR)
AGED ABOUT 38 YEARS
S/0 SHRI BALWANT SINGH TOMAR

R/0 H.No. 101 & 102 ADITYAPURAM
BHIND ROAD GWALIOR (M.P.)
Mobile No: 9826260194

Copy to: - 1. The Member Secretary, MPPCB Paryaravan Parisar, Arera

) Colony, Bhopal (M.P.)
4%/\ i (15/

(BIJENDRA SINGH TOMAR)

AGED ABOUT 38 YEARS

S/0 SHRI BALWANT SINGH TOMAR
R/0 H.No. 101 & 102 ADITYAPURAM
BHIND ROAD GWALIOR (M.P.)

Mobile No: 9826260194

Encl: - 1. Copy of order dated 22/02/2017
» 2. Commissioner Report
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ATTENDENCE SHEET

\ommittee meeting at MPPCB Conference Hall, Dt. 05/12/2017 in
ompliance of NGT (CZ) Bhopal Bench order no. 110/2016 (Shri
gukhram Baghel Vs MP Government and Others), dated 17.07.2017".

Name Signature

_ g mt g i T T e
Shri Mohd. Kasam Khan :

Chairman SEAC /w«z/ﬁa\
Shri Prashant Shrivastava
Member SEAC

. 5 V/f“’
o _

Shri Sudheer Shrivastava, %
sl

Law Officer, MPPCB, Bhopal

Regional Officer, MPPCB, Sop
Gwalior !
| 1% 1z yﬂl'ﬂ‘g‘)ﬁ‘

Dr Abhay Saxena, Senior
scientific Officer, MPPCB,

Bhopal

'
i
|
!
-
il .
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B/ng_&uHE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL BENCH
BHOPAL o

Ori.ginal Application No, 21/2015 (CZ)
Ravindra Kumar vs. State of MP & Ors.

and

Original Application No. 110/2014 .
Sukhram Baghel Vs. State of M.P. & 6 Ors.

CORAM . HON’BLE MR. JUSTICE DALIP SINGH, JUDICIAL MEMBER

HON’BLE Dr. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

PRESENT : Applicant: None
Min. Corp./State of MLP. : Shri Sachin K. Verma, Advocate
MPPCB : Ms. Parul Bhadoria, Advocate
Respondent No. 1: Ms. Gunjan Chowksey, Advocate

Date

‘ and { Order of the Tribunal ]
‘| Remarks

Order No.2§ An affidavit of the Mining Inspector has been filed (in O.A. No.

17" July, 2017 110/2014). The same is ordered to be taken on record// We have

noticed the contents of the affidavit. However, we find from the

Annexure A/l the documents of the PCB that they had issued

notices to the Respondent / Shri Vijendra Singh Tomar proprietor of
M/s Shree Individual pointing out that these had been breaches of the
EC conditions. In view of the breach of the EC conditions, we direct
that the PCB issue notice for cancellation of the EC / Air and Water
consent of the M/s Shree Individual and also impose penalty. It is

further directed that the PCB will refer the matter to SEIAA for the

cancellation of EC and passing an order for recovery of the amount for
loss caused to the environment.

These matters are ordered to be consigned to record.

In view of the above, the M.A. No. 120/17, 140/17,143 /17 &

216/17 also stand disposed of.




S | L @ %

FeH 5 4

o€ ¢
DRSS {6

Y

e -

' A 3

| S aeftr e ‘ -

| —_— T

\ = : AW, wquwr feror A

‘ A o b

| S\ 4 Aorecard TR, ETHRAN A DR, TATR

i TN ¢ 0751-2472020, - - romppch_gwallor@rediffmalt.com

| gaiw 1144 /rTafera aa1/201 7 R, R 25]’”?

byl e,

: & g RiE AW,

‘ aod & dREeE, !
o-101, 102, RETH, :
T de, At

B s@ﬁﬂiﬂa@ﬁmaﬂmﬁﬁiﬁﬁﬁm
dof - 1. qatadfta HGR B, 9568 R 21.12.2015
). W, R e g e 3. 3o 222015 (dSE), THT 4 106/2017 T
1030/20\sﬁuﬁaﬁu$qﬂwmi| \

m‘-mmmmmm.mmmmmﬁﬂwuﬂ '\
|

e,

‘mmaﬁ‘mmammm.mm,m-msma 165,
zznzms.o%.wmﬁmvﬁﬂmm&mm.mmhgmmm.ﬁ
Lm.mmﬁmmmimmMﬁm&mmmmm
3- .

B m%.%mnﬁﬁmaaﬁaamvimémmmm

2

. w Ma@wmm’rﬂmﬁmmmm

4 ux & avsmﬁmiaramﬂmmﬁmmh
mmmmamw\zﬁmtﬂsm mﬁwﬂaﬂauﬁ%

Wi!v!wréﬂﬂﬁmﬁfaﬁmﬁ%lmmﬁﬂ mmuﬁmﬂmm

#

o g || U] ARRAZOT vy, R 2612 11

Rl -

B -m.maﬁu.au.vwﬂfaﬂﬂﬁé,mﬂmqmmwaﬁmtu

2. mm@,w.u‘wmﬂ.mﬁWWWmt‘tm25.02.11
ﬂy@gmwm&mwiwmﬁmmmmmm,m,




16 D -

.75!?27' | eS|
"% mﬂgﬂwm@ﬁl’ﬁﬁ%

V
e
/”

L Tel:0751-247202, E-mail www.romppcb _gwalior@rediffmail.com
655'68 /8YBTutera /aar/201 7 Jaferr, Reaie 0 6-\\-\F-

\4&7 Tew AR,
i ,_aw weEur R &,
AT T eRa e sue ¥ # wem . 110/2014 (@ FHIHA
e g AEWRY 9e 9 ) & ufRd 3w 3 uRuce S9d |
qAE B UA B. 453 Rl 25.10.2017

it e & WeRiT T @ A # wee g sRa st s 39

3,110/2014(¢W@Hﬁwmmam)ﬁﬁaiaﬁ17.7.2017

Qﬁaa‘:uﬂwﬁﬁrﬁa@ﬁm%ﬁ@m%—

?na aﬁﬁwmﬁgﬁﬂﬁémsﬂmﬁmmogmzoﬂaﬁ
qedfta-daq, Rren ke Rea Jds wga 7d B, 765, 2222 THAT 8.0 AT BN

ﬁﬁmﬁm%n%ﬁmﬁu\éﬁmﬁaﬂz@%ﬁﬁﬁaﬁa% Iooigel  IaHd

e Refr @1 @ garn B -

f-ﬁsméazﬁa%aﬁﬁmméaaﬁmm%

& iR & of Preia a @ Rewdew @ den Prew T

@) e R 3w g & @ ¥

&) s s 3g el aredt 1 I e AR B

'"T’*"gamiazra%rﬁﬁmaﬁauquwmﬁlé Aure gRr Reid 25.2.2017

~ﬁmmﬁa%m%ﬁmﬂémmmmmﬁ%mﬁ

'ﬂm‘.ﬂwmmmﬁ|m$ﬁWW$ 1146 Rai® 25.02.2017 B

e 3 et AR B A, a6 dag, Rren-aen Rea dvs w @ I

7‘Mﬂiﬁ%&ﬁtﬁﬁ?ﬂﬂ%%2?ﬁ&ﬂ%mmﬁﬂ3mﬁa}aﬁﬁ@ﬁu@%

A 'ﬁgaqﬁagaaakuﬁaﬁﬁaﬁmﬁmﬁmmmm%\agmgﬁm

“yal Wﬁ%ﬁ*wﬁlmﬂmmaﬁémﬁzaﬁmaﬁ

/Resterr s & s T o Ren ¥ o B oRmiy oo E

= wed ofa eRa e, e et e > Rwifea W F wRa amw B
f%enaaag-g—a;miaagmua$ 1149 Reie 25.2.2017 BN S g R dwR B

: R sAfgee IE-AT, dedie-Jaq, Ben el & ¥ 3. 765, 2222 IPA 8.0

-MW@gn@a%m%ﬁm%@mﬂmmﬁmﬁlm
“‘ —a%uaﬁmaﬁﬁqﬁﬁu@n@ﬁm&ﬁi&rﬁﬁmﬁl

br\Gums NGT, @q)/ MM\\



) - e Raiw 1.2.2017 3 26.2.2017 a® A I Yq Gfeer & RAed @ H. 100625 ufar
7o ez PrafRa 21 .~
mmz@aﬁammmmﬁau.mmaéam
SRR o & Rg R E mzm,gwmﬂm@raﬁﬁﬂmﬁwrmm
ﬁsaﬂﬁgmam-a%a,aaﬂa—m, mmwwmmma
v I"‘\
et ITATAGEN L\/c /\J ve
@ @ @)
;%aaha arfRree
- YEHe  Areprufersy/aa1/2017 . Rei®

'n-‘.u_,_ e ———
) e » -

-‘-j.ﬁmaﬁwaﬁ@mm%ummﬁmwm 3
ﬁﬁg Frdferor ik, i, mﬂmmm@mmﬁm
"_;;avﬁmﬂffmﬁswréammmm%.
4 Wﬁmmammaﬁm%mmmqﬁwﬁmﬁ%
i Pz AE F Us BT USADTT Rear S arR ¥

;.w“mﬁgméﬂiammamaﬁmm%.mmam%m
g B

WWW*WHWE& 453&3’13525,10,2017$uﬁuwﬂm
ﬁmmmmmmmm@mmm,mm

oo o -

R R e e @ oRicda W 6239 Reie 29.09.17 I a% . 6444

Wg&m.ma@ﬁsﬁ%nmﬁﬁ%%n&ﬁﬂaﬁmﬁm@amﬁﬂﬁ
ﬁ‘mmﬁmﬁﬂ.u.mmmaﬁm&mﬁﬁa@aauﬁm
m,'zza%zﬁﬂﬁa!ﬁﬂ%u?ﬁﬂ.u.@zméﬁmm%.mﬁa 886 feai®
2.11.2017 %Wﬁ@mﬂﬁaﬁaﬁﬂ%ﬁsam-aﬁm, aedia-dag, o

sz 3BT FE . 11,50,00000/ s T 120000 A Hez ¥g Fed & g 4
wEER I s 1.2.2016 A 31.1.2017aamaé%§iaaﬁaﬂﬁai’xas.
958.33 oy ga Fez fiRa o aeyn T ad Ra® 1.2.2017 3 Ya afe & e R
. 1006.25 iy ga Her feagar SEfRa @ 3 B AW ®E SR PuReE A >

.»daﬁhwaﬁaaﬁamﬁzﬁmaﬁﬁmﬂ%

e ﬁa.u.e%zar%ﬁwm%r.,mﬁaﬂ,ﬂaRaﬁm,aagz,mm%m
Ww%mwﬂaﬁsﬂﬁﬁg&mm@h,m—m,mmaﬁmﬁ
ﬁqﬂia gee A Raie 1.2.2016 F 31.1.2017 aP &AS FrEROT 120000 ©F ez wd
fad ad & Raiw 1.2.2017 J 27.2.2017 5 affe 3 ABT 120000 ¥ A |W 26

Raw @ e IAFaa 8547.94qaaﬁaiasmaa§3n%| Ay R FASRE ouRwE &
2 R 1.2.2016 X 31.1.2017 @ ¥ e o g ® 5. 958.33 ufa ga AR

ey ;-%3@5\‘3,73{ . weuul ferimor e, o & 3T I dag # FEerd
T e Sad ¥ R B

|
(aat. d’r Riz)
St st

-~ GV/MS.-NGT 110-14

¢ o -
TP T oiea R & d9 g Reai® 27.2.2017 @ AT A FTBAFH @

R # P. 765, 2222 TP 8.0 IR FEd N sEfageE g 5o F WG

[
|



State Environment Impact -
(Government af Indla, Minlstry of Envirecmes e o e s

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5. Arera Colony

iy Bhopal-4620 16

vislt us http://www.mpselas.nic.in
Tel:0755-2466970, 2466859

Fax : 0755-2462136

; No:
: Daé)(‘g g  /SEIRANS
o af- 1l
" ‘Mls Shri Indivizual,
'Shri Brijendra Singh Tomer, Owner,
Rio A-101, 102, Aditya Puram,
‘Air Port Road, District-Gwallor (MP)-474011

__Sub:- Case No. 38988/15 Prior Environment Clearance for Sand Quarry (Manual Method) In
an area of 8.00 ha. for production capacity of 1,20,000 gm/ygf(m Khasra No. 765,
2222 at Village-Rutvera, Tehsil-Sewda, District-Datis (MP) by M/a Shvi indivizual, Shri
Brijlendre Singh Tomer, Owner, Rio A-101, 102, Aditya Puram, Alr Port Roed, District-

" Gwallor (MP)-474011. ) ’

This has reference to your letter received in BEIAA office on 24.08:22015 and subsequent
letters seeking Prior Environmental Clearance for the above project under the EIA
Notification, 2006. mepmpomlrubomqppnbodawpmabodpuocodmhmlgm
of provisions under the EIA Notification, 2006 on the basis of the mandatory documents
enciosed with the application viz., the Form - |, Appendix-1 Mining Plan & EMP, the
additional clarifications fumished in response to the observations of the State Experl
Appraisal Commitiee (SEAC) and State Environment Impact Assessment Authorty (SEWAA)
constituted by the competent Authority.
Il There Is no National Park/Sanctuary and Interstate boundary within 10 Km radius. There
is no human settiement within 600 m. from mining site.
The Sand Quarry project is for production of 1,20,000 cum/year. The mining will be
" carried out by manual method. i
lll. The project has been considerad in accordance with the provisions of the EIA notification
' ' Issued by the Ministry of Environment 3 Forests vide S.0. 15§33 (E), déted 14"
September 20086.
- |V. Based on the Information submitted, as at Para (ll) above and others the State Level

Environment Impact Assessment Authorlty (SEIAA). considered. the case in Its 265"
meeting dtd. 01.12.2015 and decided to accept the recommendations of 236* SEAC

meeling dtd. 01.11.2015.

Hence, Prior Environmental Clearance is granted for 8and Quarry (Manual Method) in an
area of 8.00 ha. for production capacity of 1,20,000 cum/year at Khasra No. 765, 2222 at
Village-Ruhera, Tehsi-Sewda, District-Datia (M.P) for the lease period to M/s Shri
Indivizual, Shri Brijendra Singh Tomer, Owner, R/o A-101, 102, AdRya Puram, Alr Port Road,
District-Gwalior (MP)-474011, subject to the compliance of following specific conditions as

recommended by SEIAA & SEAC and subsequent Standard Conditions.

T‘ A, Specific Condittons— e e

S 1 PP shall not start mining activity before execation of lease agreement.
s Y Thgaepmoﬂhepﬂnh:llnotoxcud!m.ormwmmmverlslou‘, _

e n : o 1af}

Case no. 3608/2015 '
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activities in the fegion through the ‘Gram Panchayat'
B. 8tandard Conditions
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>

should be ensured. No tree-felling shal | .
permission from compatsnt authomy, be done in the leased area, except only wilh the
12 The vehicles transporting rrihverals shall be covered with a tarpaulin or other sultable

encbwmsolhltnodus!ptﬂidamnmmmp,wmgm.wmahnmﬁonl
13 Project Proponent shall ensure sppropriate ,
the mine workers. P amangement for shelter and drinking wla(ar for

14 Persons working in dusty aress shall be provided with protective respiretory devices and
theyshallabobebnp.ned-dequahhiﬂngmdlnmmononuht‘yw‘ndhanhnpocu. :
15 Dispensary faclfities for first-aid shall be provided at site.

A ocopy of the environmental clesrance shall be submitted by the Project Proponent to the

Heads of the Local Bodies, Panchayat and Municipal Bodies, icable, in addition to the
relevant officars of the Government s oo '

17 mulnmmnmmmmmmnmmwmmdm«w .
any_mnhefmmmhemmuormmmm. !

Concealing factual data or submission of false/isticated data and failure fo comply with any
of the conditions mentioned above may resul in withdrawal ¢f this cleararice and ‘sttract
action under the provisions of Environment (Protection}-Act, 1988.

19 Any appasl against this prior environmental clearanca shall lie with the Green Triunal, i
nacessary, within a period of 30 days as presciibed undec Section 16 oﬂh‘c.NM Green

Tribunal Act, 2010.
AﬁhMVI)

Member Secretary
Endt No. { SEIAA/16 Dated:

Capy to:-

1. Principal Secretary, Department of Envionment, Government of Madhya Pradesh,
Mantralaya, Bhopal.

2. Member Secretary, SEAC, Research and Development Wing Madhya Pradesh Pallution
. Control Board, Paryavaran Parisar, E-5, Arera Colony Bhopai-4620 16 .

3. Member Secretary, Madhya Pradesh Pollution Control Board, Paryavaran Parisar, E-5,
Arera Colony, Bhopal-462016

4. Collector, District Datia, M. P.
5. Divislonal Forest Officer, District Datia, M. P.

6. .A. Division, Monttoring Cell, MoEF& CC, Gol, Indlra Paryavaran Bhawan, Jor Bagh
Road, New Delht- 110 003. ;

_ Director (S). Regional office of the MOEF, Western Region, Kendriya Paryavaran
Bhawan, Link Road No. 3 Ravi Shankar Nagar, Bhopal-462016

Director, Geology & Mining, Madhya Pradesh, 29-A, Khani} Bhawan, Arera Hills, Bhopal
- 462002.

9. District Mining Officer, District Datia, M.P.

10. Guard file /

(Or. U.M. Shukla)
Officer-in-Charge

8.

:@/ Jof3

Case no. 36952015
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